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Minimum wage for rural agricultural
labour

306. SHRI DEORAO PATIL; Will the
Minister of LABOUR be pleased to state:

(a) the names of the States where
minimum wages of the rural agricultural
labour have been statutorily fixed;

(b) whether Government propose to enact
a legislation to guarantee employment and
fixed wages to the landless labourers; and

(c) if not, what are the reasons therefor?]

oW worera ® Ty (ot aremifa
aqf) : (F) SUeEg AT QU
afww #wiwE 1974 97 atfasr 4.8
¥ wwfoa #1 af £, fwav afmr
q9g ¥ YEEE TOAH TE E )

(m) =tz () f&r Fr 9= ™
74 £ | Al afage afast ¥ d99 &
oF Ay afwfy afsa 7 7€ S

[RAJYASABHA]

to Questions 108

o AW % ATA-HM afagT wegd
foaw afwdm afes o mfes € &
grafas aawm darfaw o1 Feom F
AT SYARET AT TALEAT FIAT |

fflTHE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA); (a) The available
information has been published in Table 4.8
of the Indian Labour Statistics, 1974 copies of
which have been sent to tihe Parliament
Library.

(b) and (c): There is no such proposal now.
However, a Standing Committee on
Agricultural Labour has been constituted
inter-alia, to review the existing legislative
and other provisions for the welfare of
agricultural labour including landless labour.]

Minimum age for employment

307. SHRI NIREN GHOSH: SHRI
SASANKASEKHAR SANYAL:

Will the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that India has
decided not to ratify the convention of the
International ~ Labour  Conference  on'
minimum age for employment; and

(b) If so, what are the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR  (SHRI
BALGOVIND VERMA): (a) Yes, Sir.

(b) A statement indicating, in detail, the
reasons for non-ratification of the Convention
wa, laid on the Table of the House on the
20th December, 1974.
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